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Original rtpplicafion No.2S9 of 1992. '
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this tha day 6f 11th,March 1999. |
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Vi jay Kumar Verrr.a, acjed about 27 yaars, 

son of S r i . Ilunish -i^l, at 2>rss3na rasidanp, 

of 3nadhinagar I’alibagh/ Post Kharka,

Lucknow, Placa of imployment-Casual taon / 

Chau'<idar/l<hidmatgar Sc Ilas^^^anrar at 

Doordarshan Kendra, 24, <-kshok :.arg,

Lucknow.
I

. . .  Applicant.

i! 3y ikdvocates-i5one,
il

Versus.

■j

!
'I

Union of India , through the Sacratary, ;(

.*inistary of InforT.ation and 3roadcos ting, 

3overnmant of India , 3hashtri 3hav/an, I
I

■ Taw Lai h i. i|

2 .  Presiding  O fficer , Gantral Govsr.icnant,

Industrial Tribunal cum Labour Court, '

Fandu .Jagar, Kanpur.

3 , Xha Dicactor Doordarshan Kanclr.;, I 

2 4 ,  “ shok llarg, Lucknow.
i

'j-’ha Liractor 3ensral, Doordarh^han,

• *andi Mouse, "lew J e lh i . j

. . .  .Respondentso

By Advocate:- Km. ^sha Choudhary.
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Vide this O .a , the applicant has

challenge the Award of Presiding Officer#

Government cum Labour Court/ Kanpur order dated 

1 8 ,4 .1 991 . As per tile decision of Hon'ble 3|apreme 

Court in the case of Krishan Prasad Gupta Versus 

Controller# Printing Sc Stationary reported in 

1996 S. C, C. Vol.l# page-69, this Tribunal has no 

jurisdiction to intertain petition against thg 

award of the Industrial Tribunal given und|^r the 

Industrial Disputes Act, 1947.

:fent£al

2 . In view thereof, the pres-n

is not maintainable before this Tribunal,

is therefore dismissed as not maintainable

(\

t O.A .

The O.A,
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(A) I iil-loiS

Dated;- 11.3.1999.
Lucknow.
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